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T.R.Ravi, ]

TheA petitionerA isA challengingA Exts.P1A andA P2A ordersA of transfer issued
to him on several grounds. The petitioner has preferred

Exts.P3 and P4 representations against the orders of transfer.

2. I am not inclined to consider the merits of the orders of transfer in a
proceeding under Article 226 of the Constitution of India at the first instance.

The writ petition is hence disposed of directing the respondents to consider and
dispose of Exts.P3 and P4 representations within a period of one

month from the date of receipt of a certified copy of this judgment. If the
respondents consider it necessary, the petitioner may also be afforded a

personal hearing in the matter either in person or through video conferencing.
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